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Arrangements and Amalgamations) Rules, 2016. If no response is received

by the Tribunal from the aforesaid authorities within thirty days from the

date ofreceipt of the notice it will be presumed that the aforesaid authorities

has no representations to make on the proposed Scheme of Amalgamation

as per Rule 8 of the Companies (Compromises, Arrangements and

18. The Applicant Company is also directed to serve the notice alongwith the

Scheme upon the Official Liquidator. Iv{/s. Bharat Bakshi & Associates,

Chartered Accountant are appointed with remuneration of Rs.10,000/- to

assist the Official Liquidator to scrutinize books of accounts of the

Applicant Company. Remuneration of the Chartered Accountant shall be

deposited with the Official Liquidator by the Applicant Company within

period of two weeks from today.

19. The Applicant Company to file affidavit of service in the Registry proving

dispatch of notices upon Unsecured Creditors and notices to Regulatory

authorities as stated in clause 17 & 18 above.

>^()

M.K.Shrawat Member (Judicial)
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Companies Act,20l3 and as per Rule 8 of the Companies (Compromises,

Amalgamations) Rules, 2016
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